
Directorate General of Foreign Trade
Udyog Bhawan
DES…V Section

Thc ⅣIccting No.01/AM-19 datcd 12.04.2018 for thc

the cases under Duty Exemption Schemes (Chapter-4) was

Itoom No.l I of DGF'f under the Chairmanship of Shri K.C.

licensing year 2077-18 to consider
held on 16.04.2018 in Conference

Rout, Addl. DGFT. The following

ALC3/2018
1204.2018

Lic No/Datci351 0045009  Defer Datc:

17.08.2016              10.05.2018

_■m          理聾at市cs and thcir dcsignttion

Shri J.D.Giri,Vicc Prcsidcnt AEPC

@ltunt DIPP
AT&DC
I)G「 1｀

_slu!vrry_{K:uqar_SeqbyspJf P__o_
DGFT

At the outset the Minutes of NC-V Meeting No.26lAM-17 held on28.03.2018 were taken up for
ratification. As there was no amendment to the same, the above referred minutes were adopted

lbr implementation by the Committee without any amendment. The agenda for meeting No.

No.0l/AM-19 dated 12.04.2018 was taken up for discussion in meeting actually held on

16.04.2018 and the decision taken in respect of each case is enumerated below:
MEETINC NUMBER :1/84-ALC3/2018 ⅣIEETING DATE:12.04.2018

Casc No.:21l12184-ALC3l20l6 Parly Name:LOYAl. I'EXTILE Meet No/Date l184- Status:
Deferred

HQ Filc

l  :01/84/050/00212/AM17/

HQ Filc

:01/84/050/00372/AM17/

MILLS LTD

RIン A Filc

:35/24/040/00025/AM17/

RIン A Fllc

Lic.No/Datc:0510399970  Defcr Date:

0310.2016              10052018

Meet No/Datc:1/84-

ALC3/2018
12042018

Meet No/Datc:1/84‐

ALC3/2018
1204.2018

Lic No/Date:0410162348

Decision : Committce considered the case as per agenda alongrvith other relcvant papers and

noted that this case had been referred to 'IC. Mumbai for Comments. O/o thc 'Iextile commissioner.
Murnbai had informed that they are finalizing cases and comments will be sent shortly. fC, Mumbai
requested to expedite thc matter. The case stands deferred for re-listing on 10.05.2018.

Case No.:29/20/84‐ AIJC3/2016 Pa■ y Namc:AMRITT INDIA
ASSOCIATES PRIVATE
l′IMITED

Rlン A Filc

:05/23/040/00090/AM17/

Status:
Deferred

Approved

Decision : Comrnittcc considered the case as per agenda alongwith other relevant papers and

noted that this case had becn referred to TC, Mumbai for Comments. Committee had allowed personal

hearingto firm with direction to bring l2"xl2" sample of the carpet alongwith calculation details 1br

finalizalion of the case. '[he case stands deferred for re-listing on 10.05.201 8.

Case No.:62/20/84‐ ALC3/2016 Pany Name:CONNOISSEUR
FASH10NS

HQ File

リ

Dcpartment

ダ算1 |レ

officers were

Shriヽ″.K.Kohli,I)ircctor TC offlcc、 Noida
つ

一

つ
リ

4. Dr. Ram Asrey Lal. Sr. General Manager
5. Shri S.K.Mohapatra3 DDG
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:01/84/050/00405/AM17/ :04/24/040/00114/AM17/ 05 102016

Decision : Committee considered the case as per agenda along with other relevant papers and

decided to ratify the norrns in respect of the above Advance Agthorisation as applied for as per CAI)

forStyleNo.W2l17014600l-0,W21170146002-0,W21170146003-0'Wlll70l5l00l-0'
w11170151002-0, w11170151003-0, w21l'70126001-0, w21170126002-O&', W21170126003-0

GSM should match in import and expotl'

na nluy take suitable consequential action subject to other usual condition'

case No。 :36/20/84‐ ALC3/2016 Party Name:ARVIND LIMITED Mcet No/Datc:1/84-
ALC3/2018
12042018

騨悔鮒樽麟鮮計 lV野構聾畿illMI
for rc― listing on 1 0.052018.

Mcet No/Date:1/84-
case No.:23/22/84-ALC3/201`  Party Name:FRONTIER

PROTECTIVEWEAR PRIVATE ALC3/2018
12042018LIMITED

HQ File

101/84/050/00379/AM17/

HQ Filc

i01/84/050/00429/AM17/

FR Projob
Trouser with
I{anging
Pockets Style
No. 8503

Rlコ A Filc

:08/24/040/00297 AM 17/

RLA Fllc

:02/24/040/00148/ノ M`17/

Status:
Deferred

Lic No/1)ate:0810138963  Defcr Dttc:

25 102016               10052018

Approved

Lic No/Date:0210207131

11 11.2016

1.65  Sqm
pcr plece

l.9519 Sqnl

pcr plcCC

2.94 M
pclcc

Nct

as

General
Note

Decision : Committee considered the case as per agenda alongwith other relevant papers and heard

representative finn who appeared alongwith sample, CAD and wastage calculations before the Nonns

Committee. Committee after due deliberation decided to ratify the norms for the above advance

authorisation as under:

f,xport ltcm Quantity Import Items Quantiけ
aHowcd(in numbers)

一Ｓ
。
Ｎ。

1. 500.00

Nulllbcrs

per

一ｔｏＮｅｔ
阿

…

 Quality-4965, Q5B6,
Shade― BL2545/3, 550/O Modacrylic,

440/O Cottonそ %1°/o Antistatic Finishcd

Fabric, 310gsm(+/- 10%), Width―

150cm         _

Fabric Hi-vis Yellow, Quality-4965,
Q5B6   Shade― YE8947/S   55%
Modacrylic, 440/O Cotton &  1° /o

Antistatic Finished Fabric, 310gsm
十_10%),Width… 150cm

Reflective Band-TAPE (REFL.TAPE
SILVER FL.RET),   (Art.
9801.050/9801.070) 50/70 MM,
width-50/70mm

TAGS― H.TAG
Buflons: RHK38650 -Jeans Button

w/Plain Aluminium Nail w/Engraved

"PRO JOB" and Normal Shan

レ |レ



Anti Brass w/n, l Tmm Textile and
Leather
products.

6. Buttons:
RHK38649 -Metal SnaP Button

w/405 w/Engraved l-ogo "PRO JOB",
(Full set, consists of 4-Par1s)Anti

Brass w/n, 24L
7. Fastners :PP5 - Plastic Washer, PP5

8. ZIP    FASTNER    (BRASS)
(PABC 56)―FR(ARAMID) #5 P
TYPE ANTIQUE BRASS CLOSED
END  ZIPPERS  WITH  FIRE
RETARDANT TAPE.M56-lP50,#5
METAlッ  AUTO LOCK SLIDER
WIDEAL LOGO PULlン  IN IPsO
FINISH, Navy Tapc(ILD0921/16),
sizci 6"to 7.5'1)

GSM Should match in import and cxport.

RA conccrned to takc furthcr ncccssary action suttcct tO COmpliancc ofother usual conditions.

Case No.:29/22/84-ALC3/2016 Party Name:AMRIT EXPORTS ‐Meet No/Datcl1/84-      Approved
PVT LTD              ALC3/2018

12042018

HQ File                RLA File               Lic No/Date:0210207157
:01/84/050/00435/AM17/       :02/24/040/00164/AM17/       25 112016

Decision : Cornmittcc conSidCrcd thc casc as pcr agcnda along、 vith other rclevant papcrs and

decidcd to ratify thc norms forthe abovc advance authorisa● on as undcr:―

S。

No。

Export Item Quantity
(in numbers)

Ｓ
。
Ｎ。

Import Items Quantity
allowed

l Pant 550/O Cotton gL 45

%Polycstcr,265GSM
10°/0+/―

800000 l Fabric 550/O Cotton&45
0/O  Polycstcr,  265GSM

100/0+/― Width l.47 Mtrs

As applied

う
乙 Jacket 550/O Cotton &

45   °/o   Polycstcr,
265GSM 10%十 /_

8000.00 2. Reflective 1'ape Net  to  Nct
wnh+1%
wastagc   _

3. Bib Pant 55%Cotton
& 45 0/O Polycstcr,
265GSM 10%卜 /―

500.00
●
Ｊ Button Net to Net

GSM Should lnatch in import and cxport.

RA conccrned to takc furthcr neccssary action suttccttO COmpliance ofothcr usual conditions.

Case No.:51/20/84-ALC3/2016 Party Name:SHAHI EXPORTS Mcct No/Date:1/84-     Approvcd
PVT LTD              ALC3/2018

12.042018

7 HQ File               RLA File              Lic No/Date:0510400555
:01/84/050/00394/AM17/       :05/24/040/00412/AM17/       30.112016

Decision : Conlinittcc cOnsidcrcd thc case as per agcnda alongwith othcr relcvant papcrs and

dccided to ratify the norms for thc abovc advancc autho● sation as applicd for as pcr CAD for thc

井 レ



fol lowing export items:-

sl.
No.

Qサ (in
numbers)lixport Item Name.

GIRLS SHORTS(StylC No CX8-7163978)MADE OF75%VISCOSE 25%
I  POLYESTER WOVEN DYED FABRIC GSM 140(TOLERANCEtt OR- 2121.000
10%)

GIRLS ROMPER(StylC No CX8-7163980)MADE OF75%VISCOSE 25%
2  POLYESTER WOVEN DYED FABRIC GSM 140(TOLERANCE+OR- 1600.000
10%)

GIRLS PANT(Style No CX8-7164195)MADE OF75%VISCOSE 25%
3  POLYESTER WOVEN DYED FABRIC GSM 140(TOLERANCEtt OR- 7325.000
10%)

GIRLS PANT(Style No CT8-7164196)MADE OF75%VISCOSE 25%
4  POLYESTER WOVEN DYED FABRIC GSM 140(TOLERANCEtt OR- 1710.000
10%)

BABIES GARMENT― PANT(Style No CT8-7164196)MADE OF75%
5  VISCOSE 25° /OPOLYESTER WOVEN DYED FABRIC GSM 140      1290 000
(TOLERANCE■ OR-10%)

GIRLS ROMPER(Style No CT8-7163993)MADE OF 75%VISCOSE 25%
6  POLYESTER WOVEN DYED FABRIC GSM 140(TOLERANCE tt OR- 3250.000
10%)

BABIES GARMENT― ROMPER(StylC No CT8-7163993)MADE OF75%
7  VISCOSE 25° /OPOLYESTER WOVEN DYED FABRIC GSM 140 2210.000

(TOLERANCE+OR-10%)
GIRLS DRESS(StylC No CX8-7164155)MADE OF75%VISCOSE 25%
8  POLYESTER WOVEN DYED FABRIC GSM 140(TOLERANCEtt OR- 6107.000
10%)

GIRLS DRESS(Style No CT8-7164208)MADE OF75%VISCOSE 25%
9  POLYESTER WOVEN DYED FABRIC GSM 140(TOLERANCE+OR―  ‖93.000

10%)

BABIES GARMENT― DRESS(StyIC No CT8-7164208)MADE OF 75%
10 VISCOSE 25°/OPOLYESTER WOVEN DYED FABRIC GSM 140      733
(TOLERANCE+OR-10%)

GSM Should match in import and cxport.

RA concerncd to takc fllrthcr ncccssary action suttect tO COmpliancc ofothcr usual condi●
ons.

Case No.:54/20/84‐ ALC3/2016 Paty NameiSHAHI EXPORTS Mect No/Date:1/84¨
      Approved

PVT.LTD             ALC3/2018
12.042018

Lic.No/Datei05 10400554HQ File              RLA Flle
:O1/84/050/00397/AM17/       105/24/040/00404/AM17/       30.112016

Decision : Colninittcc cOnsidcred thc case as per agenda along、 vith other rclcvant papers and

dccidcd to ratify thc norms for the abovc advance authorisation as applicd for as per CAD for thc

following export items : -

Sl. Export ltem Name

■ ン 4

Qty(in



No

1

2

3

4

5

6

GIRLS SKIRTS(StylC No CT8-7164039)MADE OF100° /OCOT'「ON
DENIM FABRIC GSM 62(TOLERANCE tt OR-10%)

BABIES GARMENT― SKIRT(Style No CT8-7164039)MADE OF 100%
COTTON DENIM FABRIC GSM 62(TOLERANCEtt OR-10%)

GIRLS ROMPER(Style No CT8-7163997)MADE OF 100%COTTON
DENIM FABRIC GSM 62(TOLERANCEtt OR-10%)

BABIES GARMENT― ROMPER(Style NO CT8-7163997)MADE OF
100%COTTON DENIM FABRIC GSM 62(TOLERANCE1 0R― 10%)

GIRLS SKIRTS(StylC No CT8-7164034)MADE OF 100%COTTON
DENIM FABRIC GSM 62(TOLERANCEtt OR-10%)

GIRLS ROMPER(StyIC No CT8-7163987)MADE OF 100%COTTON
DENIM FABRIC GSM 62(TOLERANCEtt OR-10%)

Nuinbcrs)

2052.000

1459.000

1787.000

1217000

4399.000

5700.000

GSM Should match in import and expoft.

RA concerned to take fufther necessary action subject to compliance of other usual conditions.

Case No.:22/22/84-ALC3/2016 Party Name:AMRIT EXPORTS NIeet No/Datc:1/84-
PVT LTD              ALC3/2018

12042018

Approved

HQ File

:01/84/050/00428/AM17/

HQ File

10 :01/84/050/00424/AM17/

H器品掲5餅0043独M17

RLA File

:02/24/040/00168/AM17/

RLA File

:05/24/040/00450/AM17/

RLA Filc

:05/23/040/004541ヽM17/

Lic.No/Date:0210207159

30112016

Mcet No/Datc:1/84-

ALC3/2018
1204.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

Committee decided to ratify the norms for the above advance authorisation as applied for as per

CAD. GSM Should match in import and export.

RA concerned to take fufther necessary action subject to compliance ofother usual conditions.

Case No.:18/22/84-ALC3/2016 Party Namc:RADlANT
EXPORTS

Status:
Deferred

Decision : Committee considered the case as per agenda atongwith other relevant papers and

noted that this case had been referred to TC. Mumbai for Comments and firm had submitted the

consumptiop calculation, CAD, measurelnent chart and sketch export product. Committee decided to

examine the documelt subrnitted by the firm. The case stands deferred for re-listing on 10.05.2018'

Lic No/Datc:0510400715  Defer Dttei

13 12.2016              10052018

Status:
Deferred

Lic.No/Date:0510400895  Dcfer Date:

21 12.2016              ‐10052018

Case No.:26/22/84-ALC3/2016 Party Name:JIVA DESIGNS(P)MCet No/Datci1/84-
LTDぅ                 .ALC3/2018

12.04.2018

I)ecision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Murnbai for Comments. Committee decided to ask the

firm to forward copy of the CAD of the export product for work out the wastage. 'lhe case stands

件 二
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dcfcrrcd for rc― listing on 10 05.2018

Case No.:10/22/84-ALC3/2016 Party Name:RICHA&CO Approved

‐HQ Filc

12 :01/84/050/00416/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

Cornmittee decided to ratify the norms for the above advance authorisation as applied for as per CAD
for Style No.lP4802 and . GSM Should match in import and expoft.
RA concerned to take further necessary action subject to compliance ofother usual conditions.

Case No.:15/1/84‐ ALC3/2017  Party NameiSHOREWALA    Mcet No/Date:1/84-
GLOBAL INDUSTRIES     ALC3/2018
PVT LTD。 ,(FORMERLY     12 04.2018

HQ Filc               RLA Filc              Lic No/Datc:0510401395
:01/84/050/00532/AM17/        :05/24/040/00534/AM17/       27.012017

Approved

,, Decision : Committee considered the case as per agenda alongwith other relevant papers and heard
representative of the firm given personal hearing in meeting N. 26lAMl8/84 dated 28.03.2018, who
explained the manufacturing process. Representative above firm explained that one piece is wasted
every l0 piece due to printed fabric used by the firm as per the buyer's requirement. Accordingly,
Committee decided to ratifo the norms for the above advance authorization allowing the wastage of
10%.

RA concerned may take further necessary actions subject compliance of other usual conditions.

RLA File

:05/24/040/00500/AM17/

RLA File

:03/94/040/00995/AM17/

RLA File

:07/24/040/00358/AM17/

Meet No/Date:1/84-

ALC3/2018
12.04.2018

Lic No/Date:0510401095

0501.2017

Meet No/Date:1/84-

ALC3/2018
12042018

Case No。 :2/3/84-AI」 C3/2017   Party Name:CLASSIC
BINDING INDUSTRIES

Status:
Deferred

HQ File

14 :o1/84/050/00007/AM18/

HQ File

15 :01/84/050/00001/AM19/

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to DIPP for comments. NC decided to await their comrnents and defer
the case. The case stands deferred for re-listing on 10.05.2018.

Case No.:1/1/84¨ALC3/2018   Party Namc:SHAHI EXPORTS Meet No/Date:1/84-
PVT LTD              ALC3/2018

12042018

Approved

Lic.No/Date:0310810900  Defer Datc:

02.02.2017              10.05.2018

Lic.No/Date:0710111061

0202.2017

Decision : Committee considered thc case as per agenda alongwith other relevant papers and
decided to ratify the nonns for the above advance authorisation as applied for as per CAD for Style
No.SY 1092 and. GSM Should match in irnport and exporl.
RA concerned to take further necessary action subject to compliance ofother usual conditions.

16 Case No.:7/3/84‐ ALC3/2017 Partv Name:LAHOTI Status:

‐ μ 6

Mcet No/Date:1/84¨

|レ



Deferrcd

HQ File

:01/84/050/00012/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ask the f.irrn to clarify how the expoft product is 9 times higher than the inputs and allowed personal

hearing to firrn. The case stands deferred fbr re-listing on 1 0.05.201 8.

OVERSEASIン TD.

RLA Filc

:03/95/040/00878/AM17/

Case No.:11/10/84-ALC3/2017 Party Name:PINNACLE
CLンOTHING CO,

ALC3/2018
1204.2018

Lic No/Datei031081 1045  Defcr Date:

0802.2017               10052018

HQ Filc

17 :01/84/050/00114/AM18/

19器轟児5餅0035νAM lν

20 HQ File

:01/84/050/00139/AM18/

Case No.:14/3/84¨ ALC3/2017

HQ File

:01/84/050/00019/AM18/

RLA File

:05/24/040/00638/AM17/

RLA File

:05/24/040/00669/AM17/

RLA File

:05/23/040/00087/AM18/

RLA Filc

:32/24/040/00009/AM18/

Mcct No/Date:1/84-

ALC3/2018
12042018

Lic.No/Date:0510402032

21.03.2017

Meet No/Datc:1/84¨

ALC3/2018
12042018

Lic No/Date:3210078215

04072017

Approved

Lic.No/Datc:0510402175

06.042017

Status:
Deferred

Lic No/Date:0510403012  Defer Date:

02062017              10.052018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

Cornmittee decided to ratiS the nonns for the above advance authorisation as applied for as per CAD
for Style No. 12369. GSM Should match in import and export.
RA concerned to take further necessary action subject to compliance of other usual conditions.

Approved

Approved

Party Name:SHOREWALA    Meet No/1)atc:1/84-
GLOBAlン INDUSTRIES     ALC3/2018
PVT LTD,(FORMERLY     12 04 2018

, g Decision : Comrnittee considered the case as per agenda alongwith other relevant papers and heard

representative of the firm given personal hearing in Meeting No.26lAMl8/84 dated 28.03.2018, who
explained the manufacturing process. Representative above firm explained that one piece is wasted

every l0 piece due to printed fabric used by the firm as per the buyer's requirement. Accordingly,
Committee decided to ratify the norrns for the above advance authorization allowing the wastage of
l0%.
RA concerned may take further necessary actions subject compliance of other usual conditions.

Case No.:1/25/84-ALC3/2017  Party Name:JNG F00TWEAR  Meet No/Datei1/84-

(lNDIA)             ALC3/2018
12042018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to DIPP for comments. NC decided to await their comments and defer
the case. The case stands deferred for re-listing on 10.05.2018.

Casc No.:20/11/84-ALC3/2017 Party Namc:AVATAAR HOME
FASHION PRIVATE LIMITED

Decision : Comrnittee considered the case as per agenda alongwith other relevant papers and

レ ′
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つ
４

isation as undommittee decided to ratifo the norms fbr the above advance authorisation as under

S.No。 Export Item Import Item Quantity
Recommended

1 Polyester made-ups pillow case 100 PCT POLYESTER
Wovcn  Fabric  600  Dx
600D  Plus  78T  PA
Coating  59  to  6 1lnch

GSM 225

1.07 Sq Mter per Piece

RA conccmcd to takc fllrthcr necessary action suttcct tO COmpliancc ofothcr usual conditions.

Case No.:17/11/84-ALC3/2017 Party Name:RADIANT      ‐Meet No/Date:1/84-     Status:
EXPORTS              ALC3/2018          Deferred

12042018

HQ Filc                RLA File                Lic No/Date:0510403360  Dcfer Date:
:O1/84/050/00136/AM18/        :05/24/040/00162/AM18/        0707.2017               10052018

Decision:Colllinittee considcrcd thc casc as pcr agenda along、 vith other rclcvant papcrs and notcd

that this casc had bccn rcferred to TC, Mumbai for Colllments and flrm had submittcd thc

consumption calculation,CAD,measurement chart and sketch export product.Committce decidcd to

cxanline thc document sublllitted by the flrin.The casc stands dcfcrrcd for re― listing on 10.05.2018.

Case No.:16/11/84-ALC3/2017 Party Namc:PEE EMPRO    IMcet No/Datel1/84-      Approved
EXPORTS(P)LTD        ALC3/2018

12042018

HQ File               RLA File              Lic.No/Date:0510403417
:01/84/050/00135/AM18/       :05/24/040/00174/AM18/       1807.2017

Decision : Comlnittec considcrcd thc casc as pcr agcnda along、 vith other relcvant papcrs and

Commitec dccidcd to ratitt thC nOrms forthc above advancc authorisation as applied for undcr:

乳.Expo■■em NamQ     hpo■ ■cmNama  l器。ved l
INFANT DRESS MADE OF 100%FABRIC 100%POLYESTER 0 4241 SQ
POLYESTER  VELVET  /ヽOVEN VELVET WOVEN FABRIC Mtrpcrpiece
FABRIC ― GSM 200 +/- 10% AND‐ OF GSM 200+/-10%

ll‰IP「1鮮4静Ψl覗器呂
LINING OF 100%COTTON WOVEN

‐   FABRIC OF GSM 85+/-10%(STYLE‐
‐ ‐ NO.157334)               |

GIRLS DRESS MADE OF 100%IFABRIC 100%POLYESTER O.59 SQ.Mtr ‐

POLYESTER  VELVET  WOVEN VELVET WOVEN FABRIC pcrpiece
FABRIC ― GSM 200 +/- 10% AND OF GSM 200+/-10%              ‐

21‰IPLI電∬4トリ11現器:
LINING OF 100%COTTON WOVEN
FABRIC OF GSM 85+/… 10%(STYLE
NO.157334)               .

つ
４
つ
４
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GSM Should match in import and expo(.
RA concerned to take further necessary action subject to compliance of other usual conditions.

RLA File

:05/24/040/00182/AM18/

RLA Filc

:02/24/040/00078/AM18/

RLA File

:05/24/040/00191/AM18/

Mcct No/Datc:1/84‐

ALC3/2018
12042018

Lic.No/Datc105 10403457

20.07.2017

HQ Filc

23 :01/84/050/00134/AM18/

ら19晶児5剛MMⅣ

HQ File

:01/84/050/00163/AM18/

Case No.:15/11/84-ALC3/2017 Pany Namc:PEE EMPRO
EXPORTS PlッTD

Approved

Decision : Committee considered the case as per agenda alongwith other relevant papers and
Committee decided to ratify the norms for the above advance authorisation as applied for as per CAD
for Style No.921338. GSM Should match in irnport and export.
RA concerned to take further rlecessary action subject to compliance of other usual conditions.

Case No.:12l11/84-ALC3/2017 Party Name:LOYAL TEXTILE Meet No/Date:l/84-ALC3/2018 Status:
MILLS LTD 12.04.2018 Deferred

HQ lrile RLA File Lic.No/Date:3510045206 Defer Date:
:01/84i050/0013 l/AM I 8i :351241040100013/AM 18/ 25.01.2011 10.05.201 8

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that Regional Textile Comrnissioner, Coimbatore was requested to conduct the detail study and to
submit the report indicating justification and recommendation for inputs in respect of above AA. RA
received email from unit regarding non-import of any raw material in r/o of AA. Subsequently, RO
Coimbatore has requested the unit to infonn irnmediately on receipt of report to conduct the study.

The case stands deferred for re-listing on 10.05.2018.

Case No.:11/11/84-ALC3/2017 Party Name:JPM EXPORTS   Meet No/Date:1/84-
PRIVATE LIMITED       ALC3/2018

12042018

Status:
Deferred

Decision : COllllllittCe considcrcd the casc as pcr agcnda alongwith othcr rclcvant papcrs and

Coinlllittec dccidcd tO aHo、 v thc pcrsonal hearing to flrnl with rcqucst to fumish the samplc cxpolt

product and rcquircinent of inputs.Thc casc stands dcfcrrcd for re― listing on 10.052018

Case No.:13/13/84‐ ALC3/2017 Party NamelWEAR WELL   Mect No/Datc:1/84-ALC3/2018 Approved
INDIA PVT.LTD.,        12.04.2018

Lic.No/Datei021 0207776  Dcfcr Datei

01082017              1005.2018

Lic No/Datei05 10403553

01082017

Decision : Committee considered the case as per agenda alongwith other relevant papers and
26 Comrnittee decided to ratiff the norms for the above advance authorisation as applied for as per CAD

for expoft product as under:

Export Item Qty (in
number)

GIRLS TOP (made lroml00% Pol-vester rcnitted Sequin Embroiderv on 10300.000

Ｓ‐
。
Ｎｏ．

‐

【
」
／

婿 魔



27

Mcsh Fabric,GSM=177+/… 10%)STYLE#SEQUIN TOP

2£盤lⅥ躍さ鰹171)総ぷ翼h筆電器認鮮
面
“
り%n∞o

GIRLS SKIRT(madC frOⅡ l 100% Polyesti[Ltr:I∫
1'iluin Embroidery  4260.000on Mcsh Fabric,GSM=312+/-10%)STY

晶臨野舌:研世犠馴酬で書歴YЪきli府
ねЫCW・h Scq面n3370000

< BABIES DRESS (made frorn 550% Nylon 150lo Lurex 3070 Cotton Knitted 
1410.000

' Fabric, GSM - 100 +/- 3%) srYLE # BERRY LACE DRE,ss

( GIRLS DRESS (made from 550% Nylon 1502 Lurex 3070 C_otton Knitted 
37g0.000

" Fabric, GSM - 100 i/- 3%) srYLE # BERRY LACE DRESS

" 
GIRLS DRESS (made from 89% Nylon 6% Metallic 5% Spandex Knined 

2g00.000' Fabric, GSM :211 1l- 10%) Style No.: H-807 301

o GIRLS JUMP SUITS (made from 89% Nylon 6% Metallic 5% Spandex 
2944.000o Knitt"d Fabric. GSM = 2ll +l- l0%) Style No.: H-808 307

o GIRLS PLAY SUIT (made from 95% Polyester 5Yo Spand^ex^-Knitted 
37g0.000' Crushed Velvet Solid Fabric. GSM :295 +l-10%) Style no.: OG-01

Girls Top (made from 100% Polyester Knitted Sequins Embroidery on

l0 Mesh Fabric, GSM : 214 +l- 10o (Imported) with 100% Polyester 3958.000

Woven Lining Fabric(Indigenous) Style no. : 1794G

Girls Skirt (made from 100% Polyester Knitted Sequins Embroidery on

1l Mesh Fabric, GSM : 100 +l- 10%o (Imported) with 100% Polyester 1862.000

Woven Lining Fabric(Indigenous) Style no. : 1794G

Girls Skirt (made from 100% Polyester Knitted Sequins Embroidery on

12 Mesh Fabric, GSM : 120 +l- l\yo (lmported) with 100% Polyester 2096.000

Woven Lining Fabric(lndigenous) Style no. : 1794G

Girls Skim (made from 100% Polyester Knitted Sequins Embroidery on

13 Mesh Fabric, GSM:315 +l- l\yo (lmporled) with 100% Cotton Woven 1040.000

Lining Fabric(lndigenous) Style no. : PH806-197

Girls Jacket (made lrom 100% Poiyester Sequins Embroidery Knitted

14 Fabric, GSM : 320 +l- 10% (lmported) with 100% Cotton Woven Lining 930.000

Fabric(lndigenous) Style no. : PH8l0-196

r( GIRLS DRESS (rnade from 900/o Polyester l0% Spandex Foil Print 
4940.000tJ 

Knitted Velver Solid Fabric. GSM :265 +l-10%) Style no.: OC-086

BABIES ROMPER (made of 100% Cotton Woven yarn dyed Fabric, 
6012.000l6 

GSM = 144 +l- l0%y.'Style no.: 7702x

GSM Should match in import and exporl.
RA concerned to take fufther necessary action subject to compliance ofother usual conditions.

Meet No/Date:1/84-    IApproved
ALC3/2018         1
12042018

Lic.No/Date:0310814967  1
01082017             1

Case No.:3/17/84-ALC3/2017

HQ File

:01/84/050/00167/AM18/

Party Namc:AYM SYNTEX
LTD.

RLA Filc
:03/94/040/00375/AM18/
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HQ File

:01/84/050/00155/AM18/

HQ File

30 :01/84/050/00151/AM18/

RLA File

:05/23/040/00184/AM18/

RLA File

:05/24/040/00213/AM18/

RLA File

i35/24/040/00015/AM18/

Lic No/Date105 10403666

11082017

Status:
Deferred

Lic.No/Date:3510045214  Defer Date:

23.08.2017              10052018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

Committee after taking cue from the Norms fixed in AA No.03 10151626 dated 09.01 .2013 approved

in NC Meeting No. 39184-ALC3l20l3 dated 09.01.2014 decided to ratify the nonns for the

above advance authorisation as under:

RA concemed to take further necessary action subject to compliance of other usual conditions.

Case No.:10/13/84-ALC3/2017 Parり Name:Л VA DESIGNS(P)Meet No/Datc:1/84-
LTD.,                 ALC3/2018

12.04.2018

Approved

HQ File

:01/84/050/00160/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and heard
representative finn and went through the details submitted in this case. As per CAD/CAM, laymarker
and other details provided in this case, the Committee approved the input output norms as applied for.
GSM should match in import and export.
RA may take suitable consequential action subject to other usual condition.

Case No.:5/13184-ALC3/2017 PartyName:MODA COCKTAIL Meet No/Date:l/84- Approved
ALC3/2018
12.042018

Lic.No/Date:0510403696

1708.2017

Decision : Comrnittee considered the case as per agenda alongwith other relevant papers and noted
that firrn has furnished the sample and laymarker of the export product. Accordingly, Committee
decided to ratify the norms for the above advance authorisation as applied for as per CAD for Style
No. Reerna Jersey Dress. GSM Should match in import and export.
RA concerned to take further necessary action subject to compliance ofother usual conditions.

29

Case No。 :1/13/84-ALC3/2017  Paty Name:LOYAL TEXTILE  Meet No/Date:1/84-
MILLS LTD             ALC3/2018

12.042018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that this case had been referred to TC, Mumbai for Comments. Committee decided to remind TC,
M8umbai to expedite their comments. In case no comments comments of TC, Mumbai. The case
stands deferred for re-listing on 10.05.2018.

31 Case No.:11/17/84-ALC3/2017 Party Name:GLOBAL MODE  Mcct No/Datc:1/84-

S.No Export Product Quantity Sl.

No.
Import Item Quantity

Allowed
l Nylon BCF Dyed

Cabled Heat Sct Yarn
5,00.000Kg 1 Nylon Chips 5,25,000Kg

つ
４ Spin Finish Oil 7500Kg
3 Master Batch 17,500Kg

‐ メ11 勝

Approved



AND ACCESSORIES PVT.   ALC3/2018
LTD                  12.042018

HQ File               RLA File              Lic.No/Datc:0510403806
:01/84/050/00175/AM18/        :05/23/040/00215/AM18/       25.08.2017

Decision : Committcc considcrcd thc case as per agenda alongwith other rclevant papers and

COmmitcc decidcd to ratitt the n0111ls for the abovc advancc autho面 sation as applicd for as per

CAD GSM Should match in import and export.
RA concerncd to take fu■hcr ncccssav aCtiOn sutteCttO Compliance ofothcr usual condidons.

Case No.:23/19/84-ALC3/2017 Party Name:UNICARE FIFE   Mcet No/Date:1/84-     Status:
SAFETY(lNDIA)P.LTD.   ALC3/2018         Deferred

12.042018

3211航 50Ю 023αAMlν  胤刷,OЮO"θAMlν  芳渕孵α“Ю40384蹴r.辮:
Decision :(3omlllittcc considcrcd the case as pcr agenda alongwith othcr relevant papers and notcd

that this casc had bccn rcferred to DIPP for comments Committee dccided to await thcir commcnts

and dcferthe casc. The casc stands defcrrcd for rc― listing on 10.05.2018.

Case No.:8/17/84-ALC3/2017  Party Name:PREMIER FINE  Mcct No/Date:1/84-      Rejected
LINENS PRIVATE LIMITED, ALC3/2018

1204.2018

HQ File              RLA File             Lic.No/Date:3210078248
:01/84/050/00172/AM18/       :32/24/040/00018/AM18/       08092017
33
Decision :(3o■ 11■ittee considcrcd the case as per agenda alongwith other relevant papers and notcd

frim was requestcd to fllmish thc dctails of wastage and process justiication for highcr wastage宙dc

lcttcr datcd 1 5.02.2018 and rclllindcr datcd 06.03.2018.Since,nor rcsponsc was rcccivcd,Conllnittcc

decidcd to rttcctthC Case whh dircction to pay the custom duty wlh applicablc intercst for EODC.

RA conccmed to takc funher neccssary ac● on suttccttO COmpliance ofother usual condhions.

Case No。 :15/17/84-ALC3/2017 Party Name:JINDAL POLY   ‐Mcet No/Date:1/84-     Status:
FILMS LTD.            ALC3/2018          Deferred

1204.2018

3411品掲50Ю 017りAMIV  職ち側iOЮ0228ハMlν   諸ごgttα 0510403977 1糖器:
Decision :(3omlnittcc considered thc case as per agenda alongwith other rclevant papers and notcd

that this casc had bccn referrcd to DIPP for commё nts.Committec dccidcd to await thcir commcnts

and dcfer thc casc. The casc stands deferred for rc― listing on 1 0.05.2018.

Case No.:7/17/84‐ ALC3/2017  Party Name:ARVIND LIMITED Meet No/Date:1/84-     Approved
ALC3/2018
1204.2018

35 HQ File                RLA File               Lic No/Datc:0810140904
:01/84/050/00171/AM18/       :08/24/040/00165/AM18/       1209.2017

Decision:Colnlnittcc considcrcd thc casc as pcr agenda alongwith othcr relevant papers and as per

dccision in Mccting No.26/84/AM18 datcd 28.03.2018 for thc same flrnl and export― import product.

‐ ′
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Accordingly. Committee after due deliberation decided to ratify the norms for the above advance
authorization allowing the wastage of l|Yo on import item land as applied for import item No.2&3
however, this should be restricted to 26yo of FOB value within the overall CIF value or actual
whichever is lesser.
RA concerned to take further necessary actior-r subject to compliance of other usual conditions.

Case No.:33/17/84-ALC3/2017 Party Name:MICROFIBER
CORP.PRIVATE LIMITED

HQ File

:01/84/050/00197/AM18/

Decision : The Committee considered the case as per agenda alongwith other relevant papers and

decided to ratify the norms for the above AA as per DIPP comments in AA No. 310818021 dated
26.12.2017 vide F.No.7/40/2018-TSW 03.04.?.018 as under :

RLA File

:03/95/040/00486/AM18/

Meet No/Date:1/84‐

ALC3/2018
12.042018

Lic.No/Datc103 1 0815786

15.092017

SI. Exportltem Name.
No。

I  NON WOVEN FABRIC MATRIX
FABRICS PRODUCTS WEIGHING
NOT MORE THAN 25 gm PER Sq.
Mtr
NET     CONTENT IS

POLYPROPYLENE O.800 Kg PER
Kg PLASTIC NETTINGS 0 170 Kg
PER Kg MAS′ I‐ERBATCH O.020 Kg
PER Kg ADDITIVES O.010 Kg PER
Kg

2 NON WOVEN FABRIC MATRIX
FABRICS PRODUCTS WEIGHING
25 gm T0 70 gm PER Sq Mtr
NET     CONTENT     IS
POLYPROPYIンENE O.800 Kg PER
Kg PLASTIC NETTINGS O.170 Kg
PER Kg MASTERBATCH 0020 Kg
PER Kg ADDH｀ IVES O.010 Kg PER
Kg

3  NON WOVEN「 ABRIC MATRIX
FABRICS PRODUCTS WEIGHING
71 gm TO 150 gm PER Sqo Mtr.
NET     CONTENT     IS
POLYPROPYLENE O.800 Kg PER
IKg PLASTIC NETTINGS O.170 Kg
PER Kg MAS・「 ERBATCH O.020 Kg
PER Kg ADD11｀ IVES O.O10 Kg PER
Kg

Thc R.A.concemcd may takc nccessary action sutteCttO compliancc ofothcr usual condhions.

37 Case No.:44/17/84-ALC3/2017 Party Name:SHAMIMSONS   Mect No/Date:1/84-

Qサ (in  SI.Import ltem    Qty(in Kg)
Kg)   Noo Name.

12000.000 1   POLYPROPYLENE 504000.000
GRANULES

300000.000 2   PLASTIC
NETTINGS
IN ROLLS

107100.000

288000.000 3   MASTER BATCH 12000.000

4  ADDITIVES    6000.000

レ メピタ  13
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HQ File

:01/84/050/00208/AM18/

HQ File

101/84/050/00209/AM18/

39器航5υ0019ンAMlν

HQ Filc

:01/84/050/00182/AM18/

41 HQ File
101/84/050/00189/AM18/

INTERNAT10NAL

RLA File

:06/24/040/00029/AM18/

RLA File

:06/24/040/00028/AM18/

RLA File

:05/24/040/00298/AM18/

RLA File

:08/24/040/00186/AM18/

RLA File

:08/24/040/001831民M18/

ALC3/2018
12042018

Lic No/Date:0610038707

0410.2017

Rejected

Lic.No/Date:0610038706

04102017

Status:
Deferred

Lic No/Date:0510404224  Defer Date

09102017              10.052018

Status:
Deferred

Lic.No/Dtte:0810141117  Dcfer Dtte:

1010.2017              10052018

Status:
Deferred

Lic No/Datei081014H 16  1Dcfer Datci

1010.2017              10052018

I)ecision : Committee considered the case as per agenda alongwith other relevant papers and noted

firm was requested to furnish the details of wastage and process justification for higher wastage vide

letter dated 15.02.2018 and reminder dated 06.03.2018. Since, no response was received, Committee

decided to reject the case with direction to pay the custom duty with applicable interest for EODC'

RA concemed to take further necessary action subject to compliance of other usual conditions'

Case No.:45/17/84¨ ALC3/2017 Party Name:UVIRAJ GLOBAL Mect No/Date:1/84‐
PRIVATE LIMITED       ALC3/2018

1204.2018

38 
D..irion : Committee considered the case as per agenda alongwith other relevant papers and noted

firm was requested to furnish the details of waitage and process justification for higher wastage vide

letter dated 15.02.2018 and reminder dated 06.03.2018. Since, nor respollse was received, Committee

decided to reject the case with direction to pay the custom duty with applicable interest for EODC'

RA concemed to take further necessary action subject to compliance of other usual conditions'

Case No.:29/17/84‐ ALC3/2017 Party Name:ORIENT CRAFT  Mcet No/Date:1/84‐
LIMITED               IALC3/2018

1204.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

Committee decided to allow personal hearing to firm with request to bring CAD, sketch and sample

export product. The casc stands delerred for re-listing on 10.05.2018.

Case No.:18/17/84-ALC3/2017 P・arty Namc:ARVIND LIMITED Mcet No/Datcl1/84-
ALC3/2018
12042018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to DIPP for comments. Committee decided to await their comments

and defer the case. -l'he 
case stands deferred for re-listing on 10.05.201 8.

Case No.:25/17/84-ALC3/2017 Palty Name:ARVIND LIMITED MeetNo/Datcl1/84-
ALC3/2018
1204.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to DIPP for comments. Committee decided to await their comments

レ ,多
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and defer the case. The case stands deferred for re-listing on 10.05.2018.

Case No.:48/17184-ALC3l20l7 Pany Name:G.R.CORPORATION Meet No/Date:l184- Approved
ALC3/2018
12.04.2018

RLA File:06/24/040/00030/AM18/ Lic.No/Date:0610038710

12.10.2017

HQ File

42 :01/84/050/00212/AM18/

HQ Filc

45 :01/84/050/00214/AM18/

HQ Filc

:01/84/050/00192/AM18/

RLA File

:02/24/040/00112/AM18/

RLA File

:05/24/040/00332/AM18/

RLA Filc

:05/23/040/00292/AM18/

Lic No/Date:0210207900

1810.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

Committee decided to ratify the nonns for the above advance authorisation as applied for. The
content of imporled Spandex/Lycra shall be 49020.00 Kg in export after exclusi on of 2oh wastage.
RA concerned to take further necessary action subject to compliance of other usual conditions

Case No.:29/25/84-ALC3/2017 Party Namc:ORIENT CRAFT  Meet No/Date:1/84-
LIMITED               ALC3/2018

1204.2018

Status:
I)eferred

Status:
Deferred

HQ File RLA File Lic.No/Date:051040431I Defer Date:
43 :011841050i00381/AM18/ :0512410401003141AM181 16.10.2011 10.05.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and
Committee decided to allow personal hearing to firm with request to bring CAD, sketch and sample
export product. The case stands deferred for re-listing on 10.05.2018.

Case No.:40/17/84‐ ALC3/2017 Party Namc:AMRIT EXPORTS Mcet No/Date:1/84‐
PVT LTD              ALC3/2018

12.042018

Approved

HQ File

44 :01/84/050/00204/AM18/

Decision : Comrnittee considered the case as per agenda alongwith other relevant papers and reply
submitted by the finn. Accordingly, Committee decided to ratify the norms for the above advance
authorisation as applied for as per CAD. GSM Should match in import and export.
RA concerned to take further necessary action subject to compliance ofother usual conditions.

Case No.:1/19/84-ALC3/2017  Party Namc:PALA DECOR    Meet No/Datc:1/84-
PVT LTD              ALC3/2018

12042018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that hard copy of the application not received from CLA, Delhi. Committee decided to again ask CLA,
Delhi to forward three set of application alognwith relevant documents for examination of the case.
The case stands deferred for re-listing on 10.05.2018.

Case No.:28/17/84-Alッ C3/2017 Party NamciCONCEPT
CLOTHING

Lic No/Date:0510404407  Defer Date:

30102017 10052018

Meet No/Date:1/84-       Approved
ALC3/2018
1204.2018

Lic.No/Date:0510404484

02112017

46
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Decision : Committee considered the case as per agenda alongwith other relevant papers and heard

the representative of the firm appeared for personal hearing alongwith the sample export product,

CAD and wastage calculations. Accordingly, Committee decided to ratify the norms for the above

advance authorisation as applied for as per CAD. GSM Should match in import and export.
RA concerned to take further necessary action subject to compliance ofother usual conditions.

Case No.:22/19/84-       Party Name:OXFORD     Mcet No/Date:1/84-ALC3/2018 Status:
ALC3/2017            APPARELS,           12.04.2018             ‐Deferred

HQ File              RLA File             Lic.No/Date:3210078294    Dcfer Date:

47 :O1/84/050/00235/AM18/     :32/24/040/00031/AM18/     09.11.2017                   10052018

Decision:COmlnittee considcrcd thc casc as pcr agcnda alongwith the other relevant parcs and noted

that f11lH waS aSked to furnish the CAD ofthe export product.Conlrnittce dccided to send a remindcr

and defer the case.The case stands deferred for re¨ listing on 10.05.2018.

Case No.:3/21/84‐ ALC3/2017  Party Namc:ASHIM KAR&   Meet No/Date:1/84-
lNDUSTRIES PVT.LTD.,    ALC3/2018

12.04.2018

RLA File

:02/24/040/00127/AM18/

RIン A File

108/24/040/00237/AM18/

RLA Fllc

:06/24/040/00037/AM18/

Status:
Deferred

Lic.No/Date:0210207964  Defer Date:

09.11.2017               1005.2018

Status:
Deferred

Lic.No/Date:0810141299  Defer Datei

10.11.2017              10052018

Status:
Deferred

Lic No/Date:0610038737  Dcfer Date:

14112017              10052018

4819品 ):50/00240/AM18/

4919晶 ):50/00222/AM18/

50 キ11)『|):50/00224/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that this case had been referred to DIPP for comments. Committee decided to await their comments
and defer the case. The case stands deferred for re-listing on I 0.05.20 I 8.

Case No.:9/19/84¨ ALC3/2017  Party Name:LAV10SA INDIA  Mect No/Datci1/84-
PRIVATE LIMITED        ALC3/2018

1204.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that this case had been referred to DIPP for comments. Committee decided to await their comments
and defer the case. The case stands deferred for re-listing on 10.05.2018.

Case No。 :11/19/84‐ ALC3/2017 Party Namc:S.K.EXPORTS    Meet No/Datc:1/84‐
ALC3/2018
12042018

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to defer the case for further examination. Committee decided to await their comments and defer the

case. The case stands deferred for re-listing on 10.05.2018.

Case No.:13/19/84‐ ALC3/2017 Party Namc:ORIENT CRAFT
51                      LIMITED

Meet No/Date:1/84‐

ALC3/2018
12042018

Status:
Deferred

♭
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Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that firm had been requested to furnish the Style No. for the export products. Committee decided to
await their reply and defer the case. The case stands deferred for re-listing on 10.05.2018.

Case No.:4/21184-ALC3l20l7 Pany Name:HIGH

HQ File

PERFORMANCE TEXTILES
PRIVATE LIMITED

RL′ A File

:01/84/050/00241/AM18/      :05/23/040/00311/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to ratify the norms for the above AA as per DIPP comments vide their F.No.713912018-TSW dated
23.03.2018 stating that finn has asked for a wastage of 3% in HPPE, 8 0/o wastage in E-Glass

,, Filament and 8 oh wastage in white polyester. Flowever, a wastage of 2 oh, 4 o/o and 4 0% respectively
for the above 3 raw rnaterial have been recommended. Accordingly, the followings norms as under are

Mcct No/Date:1/84¨     Approved
ALC3/2018
1204.2018

Lic.No/Date:0510404628

1611.2017

Cd underare as

Item of Export Quantiけ

`Kgsヽ

Item of Import Quantity

HPT Flex(HPEE Polycstcr
yarn― TTP019

11500.00 1.HPPE― UHMWPE/HDPE YARN
400D(Otherthan Nylon)

6316.572

2. E Glass Filament 3109.6

3. White Polyester 2418.57

RA concerned to take further necessary action subject to compliance ofother usual conditions.

HQ File

:01/84/050/00226/AM18/

RLA Filc

:05/24/040/00350/AM18/

RLA File

:03/94/040/00597/AM18/

RLA File

:03/95/040/00659/AM18/

Lic No/Date:0510404607  Defer Date:

15.11.2017              10.052018

Status:
Deferred

Lic No/Datc:0310817119  Defcr Datc:

16112017              10.052018

Case No.:51/21/84-ALC3/2017 Party Name:ASHAPURA     Mcet No/Datc:1/84-
INTERNATIONAL LIMITED, ALC3/2018

1204.2018

53 11)81):50/00288/AM18/

54 19『|):50/00295/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that this case had been referred to DIPP for comments. Committee decided to await their cornments
and defer the case. The case stands deferred for re-listing on 10.05.201 8.

Case No.:58/21/84-ALC3/2017 Party Name:LUCKY
INTERNATIONAL

Meet No/Date:1/84¨

ALC3/2018
12.04.2018

Status:
Deferred

Decision : Cornmittee considered the case as per agenda alongwith other relevant papers and noted
that this case had been referred to DIPP for comments. Committee decided to await their comrncnts
and defer the case. The case stands deferred for re-listing on 1 0.05.20 1 8.

Lic No/Datc:0310817122  Dcfcr Datc:

17112017              10052018

Meet No/Date:1/84‐

ALC3/2018
12042018

Case No.:52/21/84-ALC3/2017 Party NamelAYM SYNTEX
55                     LTD.

♭ 17
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HQ Fllc

:01/84/050/00289/AM18/

HQ File

56 :01/84/050/00263/AM18/

HQ File

:01/84/050/00286/AM18/

RLA Fllc

:03/94/040/00646/AM18/

RLA File

:02/24/040/00136/AM18/

RLA File

:03/94/040/00684/AM18/

Lic.No/Date:0310817136

20.112017

Status:
Deferred

Lic.No/Date:0210208012  Defer Date:

2811.2017              10052018

Lic.No/Date:0310817423

2911.2017

Decision : Committee considered the case as per agenda alongwith othcr relevant papers and

Committee after taking cue from the Norms fixed in AA No.031079330 dated 17.10.2014 approved

in NC Meeting No. 36184-ALC312013 dated 08.01.2015 decided to ratiff the norms for the

above advance authorisation aoolied for as undera a aS Ll

Ｓ
．
Ｎ。

Export Product Quantity Ｓ‐
。
Ｎ。

Import Item Quantiけ
Allowed

l Dyed Nylon Textured
Synthetic Filament Yard
(Dope Dyed)

5,00,000Kg 1 Nylon Chips 5,05,000Kg

RA concemed to take further necessary action subject to compliance of other usual conditions.

Case No.:2`/21/84‐ ALC3/2017 Party Name:AMRIT EXPORTS Mcct No/Datc:1/84-
PVT.LTD.             ALC3/2018

12.042018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that firm was asked to furnish the details of wastage matching import and export for examination of
the case. Committee decided to send a reminder to the firm and defer the case. The case stands
deferred for re-listing on 10.05.2018.

Case No.:49ノ 21ノ84-ALC3/2017 Party Namc:AYM SYNTEX   Meet No/Date:1/84‐
LTD.                 ALC3/2018

12.042018

Approved

Decision : Committee considered the case as per agenda aiongwith other relevant papers and

Committee after taking cue from the Norrns fixed in AA No.0310583744 dated 1 5.07 .2010 approved
in NC Meeting No. 22l84-ALC312010 dated 26.08.2010 decided to ratify the nonns for the above

57 ad
lied for as underauL110risa1loH a a

S.

No。

Export Product Quantity Sl.

No。

Import Item Quanti"
Allowed

Dyed Nylon Textured
Synthetic Filament Yard
(Dope Dyed)

4,20,000Kg 1 Nylon Drawn Textured
Yarn Raw White 4,41,000Kg

う
乙 Zetesal NR 8400Kg

Dyed Metallised Dyes
(100% Strensth)

8400Kg

RA concerned to take Iurther necessary action subject to compliance of other usual conditions.

Case No.:50/21/84-ALC3/2017 Party Name:AYM SYNTEX
LTD

HQ Filc

Mect No/Date:1/84‐

ALC3/2018
12.04.2018

Status:
Deferred

舛

RLA Filc

,ζ
l_ 18

Lic.No/Datc:0310817425  Dcfcr Datc:



:01/84/050/00287/AM18/ :03/94/040/00683/AM18/ 29112017 10.05.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that firm was asked to fumish the details of wastage matching import and export for examination of
the case. Comrnittee decided to send a reminder to the firm and defer the case. The case stands

deferred for re-listing on I 0.05.201 8.

Case No.:15/21/84‐ ALC3/2017 Party Namc:SITTARA WORKZ MeetNo/Datc:1/84-
IALC3/2018

1204.2018

Status:
Deferred

Status:
Deferred

59 19£|):50/00252/AM18/

6019∫1):50/00250/AM18/

RLA File

102/24/040/00142/AM18/

Lic.No/Date:0210208033  Defer Date:

06.12.2017             .10052018

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to discuss the case in the next Norms Committee meeting. The case stands deferred for re-listing on

10.05.201 8.

Case No.:13/21/84-ALC3/2017 Palty NameiR N R
INTERNATIONAL

Mcet No/Date:1/84‐

ALC3/2018
12.042018

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to discuss the case in the next Norms Committee meeting. The case stands deferred for re-listing on

10.05.2018.

Case No.:48/21184-ALC3l20l7 Parly Name:BRIGHT CHOICE Meet NoiDate:|184- Status:
OVERSEAS ALC3l20l8 Deferred

12.04.20t8

HQ File RLA File Lic.No/Date:0310817644 Deler Date:
61 :01/84/050/00285/AM18/ :03/94/040/00720/AM18/ 0812.2017 10052018

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to discuss the case in the next Norms Committee meeting. The case stands deferred for re-listing on

10.05.201 8.

RLA File

:05/24/040/00393/AM18/

Lic No/Date:0510404790  Defer Date:

08122017 10052018

Party Namc:HIGH       Mect No/Date:1/84-ALC3/2018  Approved
PERFORMANCE TEXTILES 12 04 2018
PRIVATE LIMITED

Casc No.:6/21/84-

62 Al」 C3/2017

HQ File            RLA File            Lic No/Dtte:0510404841
:01/84/050/00243/AⅣl18/     :05/23/040/00349/AM18/     11.122017

Decision:COmlnittee considcrcd thc case as per agcnda along、 vith othcr relevant papcrs and dccidcd

to ratitt the nOrms for thc above AA as pcr DIPP commcnts宙 de thcir F.No.7/39/2018-TSW dated

2303.201 8 stating that  flrm has askcd for a wastage of 40/O in Aralnid Staple,40/O wastage in E―

Glass Yarn, 60/O wastage in whitc polyester and 60/0、 vastagc in Black Polycstcr However,a wastage

of4 0/0, 3 0/O and 4 0/O rcspectively & 4 0/O wastagc have for thc abovc 4 ra、v matcrial havc bccn

recommended. Accordingly, the followings nonns as under are

Quantity

♭

Item ofExport

19

Item of Import

lt″′



HPT ARACORE E-57
(Para Ararnid Yarn)

2300.00 l. Aramid Staple(100% Para Aramid
Fibre)

932.88

2.E Glass Yam 497.49

3. White Polyester 263.12

4. Black Polyester 693.68

RA concerned to take further necessary action subject to compliance ofother usual conditions.

Case No.:2/19/84-ALC3l20l7 Party Name:HINDUSTAN Meet No/Date:l/84- Status: Deferred
APPAREL INDUSTRIES ALC3/2018

12.04.2018

HQ File RLA File Lic.No/Date:0310817721 Defer Date:
63 :0t 1841050/0021s/AM l8/ :0319410401007221AM181 12.12.2017 10.05.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that application for the above AA has been referred to TC, Noida for comments. The case stands

deferred for re-listing on 10.05.2018.

Case No.:59/21184-ALC3l20l7 Parfy Name:FIBCORP Meet No/Dat e:l184- Approved
POLYWEAVEPRIVATE ALC3/20I8
LIMITED 12.04.2018

HQ File RLA File Lic.No/Date:131004881 I
:0l/84/050/002961AM181 :131241040100040iAM 18/ 14.12.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers decided to

ratify the norms for the above advance authorisations taking into SION H-97 & amendment thereto

64 dated 09.08.2012 and SION H-240 as under:

Export Item: Flexible Intermediate Bulk Containers

Quantity: - 100.000MT

Import Item: PP Woven Fabric

Quantity: - 102.000MT

RA concerned may take further necessary action subject to compliance of other usual conditions.

Case No.:47l21l84- Party Name:GANGA Meet No/Date:1184- Approved
ALC3I2OI7 ACROWOOLS LIMITED ALC3I2O18

12.04.2018

HQ File RLA File Lic.No/Date:3010104187
:01/84/050/002841AM181 :3012410401000341AM181 18.12.2017

65 
Decision : The Committee considered the case as per agenda alongwith other relevant papers and

went through the details submitted in this case. Accordingly, Committee after deliberations decided
ratifv the Advance Authorization issued in this case as detailed below:-
S.No. Export Product lrxport

Ouantitv
Imporl ltem Quantity

allowed

F= #20
,,,I$,



l. I Acrylic Nylon Blended | 750000Kgs

I Dyed Yarn (Under 
I

I Worsted System) |

I tt.t tKg/Kg conrenr in I

I export product) |

Acrylic Fibre l-7 D 832500 Kgs

Cationic Dyes 100%
Strength

15000 Kgs

Chemicals (Retarder/
Leveling Agent, Softener
(Cationic/ Bulky/
Silicon),Anti-static Agent
Textile Auxiliaries

37500 Kgs

Metal Complex Dyes
100% Strensth

1500 Kgs

The R.A. concerned may take necessary action subject to compliance of other usual conditions.

Case No.:54/21/84‐ AI」C3/2017 Party Name:TECHFAB(INDIA)Mcet No/Date:1/84¨
INDUSTRIES LTD        ALC3/2018

1204.2018

HQ File RLA File Lic.No/Date:0310s17853 Defer Date:
:01/84/050/0029llAMl8,l :031951040100762lAMlSl 18.12.2017 t0.05.201 8

Decision : The Committee considered the case as per agenda alongwith other relevant papers and
noted that DIPP has sought information vide their letter dated 08.03.201 8 as under :

66

i. Stagewise wastage of raw material in manufacturing process clearly indicating process of
chemical inputs (both imported & indigenous).

ii. Productin of export item vis-i-vis consumption of raw materials (both imported & indigenous)
duly certified by chaftered Accountant for the last here years.

Committee decided to await reply of the firm and defer the case. The case stands deferred for re-
listing on 10.05.201 8.

Status:
Deferred

Status:
Deferred

Case No.:38/21/84‐ ALC3/2017 Party Name:JPM EXPORTS   Mcet No/Date:1/84‐
PRIVATE LIMITED        ALC3/2018

12.04.2018

Lic.No/Datci02 10208067  Defer Datcl

20122017 10052018

Decision:cOnllnittcc considcrcd thc case as per agcnda along、 vith othcr rclevant papcrs and dccidcd
to a‖ o、v personal hcaring to flrill and ask thc reprcscntative flrms to appcar discuss the casc in thc ncxt

Norms Committcc meeting.The case stands dcferrcd for re― listing on 1 0.05.2018.

Case No.:2/21/84-ALC3/2017 Party Name:K H EXPORTS  Mcet No/Datc:1/84-ALC3/2018 Approved
INDIA PRIVATE LIMITED,  12.04.2018

HQ「 ilC RL′ A File Lic.No/Date10410163828
:01/84/050/00239/AM18/     :04/24/040/00184/AM18/      21.122017

68 Decision : Thc COmlllittec cOnsidcred thc case as pcr agenda alongwith Other relcvant papcrs and

、vcnt through the dctails subΠ litted in this case. Accordingly,(3ommittcc a■ er dclibcrations dccidcd
to ratify thc Advancc Authorization as pcr DIPP commcnts FoNo.7/12/2017-TSW datcd 05.04.2018 as

detailcd below:―

EXPORT PIADE ITEⅣ I NO.1:― “Cow Leather Belts"

|し

67 19£|):50/00275/AM18/
RLA File

:02/24/040/00151/AM18/

レ が 21



⌒

STYI」 E QTY
28668 1,627

21488 ｎ
ン
●
′

28634 400

55168 3、253

55179 2,754

55229 2,057

56822B 835

57030 2,313

58636 500

64079 500

64085 500

64089 757

64099 つ
′
＾
υ
３

64773 640

87091 2,355

F 2026 5,969

F 2027 3,367

F うん ξ
υ 5,081

F つ４ 89 つ
４
И
十
う
４

F55 57 49、 820

F55 58 20,725

「
55434 8,176

F64824 2,167

F64840 31,289

F64842 9,018

F65185 4,598

F65186 ′
，
‘
υ

F65245 1.000

27099 9,507

27292 2,831

27293 1,059

TOTAL 181,032

SoNo。 Item Description UOⅣI Total Qty

l COヽ′FINISHED LEATHER Sq.foot 201784

6 BUCKLE(METAL FITTINGS) Nurnbcr Net to Net

7
BEMIS TPU ADHESIVE「 ILM
(ADHESIVES)

Meter 6653

8
1.5MM BONDED LEATHER
BOARD(CHAMAR CHARME)

Sq.

Meter
11194

9

0.6MM NON WOVEN LINING
WITHOUT ADHESIVE(NON
WOVEN LINING MATERIAL)

Yard 3544

10 2101)NYIン ON(REINFORCEMENT Yard

レ リピ

`L 22
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MATERIAL)

LEATHER AUXILlARY
(POLISHES/EDGE STAINS)

K.G 1416

う
４

PRIMER/POLISHES/EDGE
PAINT
(DA550/UA400Hィ _⊇∠生H630)

K.G 1210

6 GM SILICA GEIン (PACKING
MATERIAL)

Nurnber As Per Packing Policy

14

PRINTED POLY BAGS
POLYETHYLENE(PACKING
MATERIALS)

Number As Per Packing Policy

PACKING GI「 T BOX(PACKING
MATERIALS)

Number As Per Packing Policy

16
PACKING INSERT BOX(PACKING
MATERIALS)          __

Number As Per Packing Policy

EXPORT ⅣlADE ITEPI NO. 2:― ``COW LEATHER BELTS COⅣ IBINAT10N WITH PVC
PIATERIALS"

STYLE QTY
64077 5,091

64084 1,364

F22540 8,005

F56160 1,950

F64825 l,751

F64839 26,658

31114 2,318

TOTAL 47,137

SoNo。 Import Item Description UOM Total Qサ

l COヽ /ヽ「INISHED LEATHER Sq. F'oot 9439

つ
ん

OUTER LINING(10.6CM SIG C LUXE
PEBBLE EMBOSS NO SCRIP-50/50 TC
BLEND PLAIN WEAVE)― Width 54"

Meter
349

OUTER LINING(BELT VERTICLE 12CM
LW PVC REPS PEBBLE EMBSS―
POLY/CTN NON BRUSH TWILL)― Width_54“

Meter
2305

4

OUTER LINING(45.7CM SLG CAM0 0RIG
PEBBLE EMB PVC-600D CANVAS)― Width
54"

Meter

OUTER LINING(SOFTER l.15MM 10.6CM
SIG C LUXE PEBBLE PVC― POLY/CTN
NON― BRUSH TWILL)― Width 54"

Meter
250

6 BUCKLE(METAIフ FITTINGS) Number Nctto Nct

7 BEMIS TPU ADHESIVE FILM(ADHESIVES) Meter 2477

い 」
g`L 23 レ



8
1.5MM BONDED LEATHER BOARD
(CHAMAR CHARME)      ___

Sq. Meter
3140

LEATHER AUXlLIARY(POLISHES/EDGE
STAIN)                 __

KG
358

う
乙

PRIMER/POLISHES/EDGE PAINT
(DA550/UA400H/DAH630)

K.G
291

6 GⅣlSILICA GEL(PACKING MATERIAL) Number
As Per Packing

Policy

14
PRINTED POLY BAGS POLYETHYLENE
(PACKING MATERIAL)       _

Number
As Per Packing

Policy

PACKING GIFT BOX(PACKING
MATERIAL)

Number
As Per Packing

Policy

16
PACKING INSERT BOX(PACKING
MATERIAL)

Number
As Per Packing

Policy

1｀hc RA conccrncd may take further nccessary action suttecttO COmpliancc ofother usual conditions.

Case No.:28/21/84‐ ALC3/2017 Party Name:MADE BY INDIA  Mcet No/Date:1/84-     Status:
ALC3/2018           Deferred
1204.2018

6919晶児50Ю 02657/AMlν   戦がliυ00438ハMlν  曇:ち%器α0510405033 1駐.器:
Decision : Comlllittec considcrcd the case as per agenda alongwith other rclcvant papers and noted

that this casc had been referrcd to TC,Noida for comments.Committee dccided to await their

commcnts and defer thc case. The casc stands dcferred for re― listing on 10.05.2018.

Case No.:56/21/84-ALC3/2017 Party Namc:MICROFIBER    Mect No/Date:1/84-      Approved
CORP PRIVATE LIMITED   ALC3/2018

12.04.2018

HQ File              RLA Flle              Lic No/Date:0310818021
:01/84/050/00293/AM18/       103/95/040/00773/AM18/       26122017

Decision : The Comrnittec considercd the casc as pcr agenda alongwith other rclcvant papers and

dccided to rati″ the n01HIs for thc abovc AA as pcr DIPP commcnts vidc F.No.7/40/2018-TSW

03.04.2018 as undcr:

Sl. Exportltem Nameo     Qty(in Kg)Sl. Import ltem    Qty(in Kg)
Noo                         No.‐ Name。

70   1  NON  WOVEN  FAЁ RIC 24006.ooo  l  POLYPROPYLENE 1008000.000
MATRIX      FABRICS            GRANULES
PRODUCTS   WEIGHING
‐NOT MORE THAN 25 gm
lPER      Sq.     Mtr
NET   CONTENT   IS
POLYPROPYLENE O.800 Kg
PER    Kg    PLASTIC
NETTINGS O.170 Kg PER Kg
‐MASTERBATCH O.020 Kg
PER K2 ADDITIVES O.010

」2`'  24 レ



ハ

KgPER Kg

2  NON  WOVEN  FABRIC 600000.000 2 PLASTIC
NETTINGS
IN ROLLS

214200.000

MATRIX FABRICS
PRODUCTS WEIGHING 25
gm T0 70 gm PER Sq.Mtr
NET   CONTENT   IS
POLYPROPYLENE O.800 Kg
PER   Kg PLASTIC
NETTrNGS O.170 Kg PER Kg
MASTERBATCH O.020 Kg
PER Kg ADDITIVES O.010
KgPER Kg

3  NON  WOVEN  FABRIC 576000.000 3  MASTER BATCH  24000.000

4  ADDITIVES      12000.000MATRIX FABRICS
PRODUCTS WEIGHING 71
gill T0 150 gm PER Sq.Mtr.
NET   CONTENT   IS
POLYPROPYLENE O.800 Kg
PER Kg    PLASTIC
NETTINGS O.170 Kg PER Kg
MASTERBATCH O.020 Kg
PER Kg ADDITIVES O.010
KgPER Kg                                          ‐

The RA conccmed may take further necessary aclon suttCCttO compliance ofother usual conditions.

RLA File

:02/24/040/00157/AM18/

RLA File

:05/24/040/00470/AM18/

Status:
Deferred

Lic.No/Date:0210208087  Defcr Date:

27122017              10.05.2018
HQ File

71 :01/84/050/00283/AM18/

72 19二|):50/00266/AM18/

Case No.:46/21/84¨ ALC3/2017  Paty Namc:JPM EXPORTS    Meet No/Datel1/84-
PRIVATE LIMITED       ALC3/2018

1204.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

Committee decided to allow the personal hearing to firm with request to furnish the CAD, sample

export product and details of requirement of inputs. The case stands deferred for re-listing on

10.05.2018.

Case No.:29121184-ALC3l20l7 Party Name:PRECISE Meet No/Date:1/84-

SEAMLESS APPARELS PVT  ALC3/2018
LTD                  12.04.2018

Lic No/Date:0510405133

2812.2017

Status:
Deferred

Defer Date:
10.05.2018

papers and

for re-listing
Decision : Committee considered the case as per agenda alongwith other relevant
Committee decided to the case next Norms Committee meeting. The case stands deferred
on 10.05.2018.

Case No.:15/25184-ALC3l20l7 Party Name:HRITIK EXIM Meet No/Date:1/84-

ALC3/2018
12.04.2018

Status:
Deferred73

い り  25



HQ Filc

101/84/050/00367/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

Committee decided to allow the personal hearing to firm with request to furnish the sarnple expoft
product and requirement of inputs. The case stands deferred for re-listing on 10.05.2018.

Case No.:25/21/84-ALC3/2017  Party Name:AMRIT EXPORTS Meet No/Datel1/84-
PVT LTD.             ALC3/2018

12.042018

7器航5υ∞×2ハMlν  Ъちガ::OЮm"ハMlν  :Fざ鼎α∽Ю20Ю%蹴r孵:
Decision : Col■ rnittee considercd the case as pcr agenda alongwith othcr relevant papcrs and notcd

that case needs furthcr cxanlination accordingly, dccided to discuss thc case in thc ncxt  Norms

Conll■ ittcc lnceting Thc casc stands dcfcrrcd for rc― listing on 10.05.2018.

Status:
Deferred

Case No.:35/21/84-ALC3/2017 Party Namc:ORIENT FASH10N Meet No/Date:1/84‐
EXPORTS(INDIA)PVT.LTD  ALC3/2018

12042018

75器晶児5υ0027独 Mlν
Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that case needs fufther examination accordingly, decided to discuss the case in the next Norms

Committee rneeting. 'fhe case stands deferred for re-listing on 10.05.2018.

Case No。 :37/21/84‐ ALC3/2017 Party Namc:OPERA GLOBAL Mcet No/Datci1/84-
PRIVATE LIMITED        ALC3/2018

1204.2018

HQ File RLA File Lic.No/Date:0510405216 Defer Date:

:01/84i050/002'l4lAM18l :051241040100489/AM l8/ 03.01 .2018 10.05.201 8

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that case needs further examination accordingly, decided to discuss the case in the next Nonns
Committee meeting. The case stands deferred for re-listing on I 0.05.20 I 8.

Case No.:19/25/84-ALC3/2017 Party Name:STRAWBERRY   Meet No/Date:1/84-
STUD10 EXPORTS PVT LTD ALC3/2018

12.04.2018

I-tQ File RLA File Lic.No/Date:05 10405481 Defer Date:
77:0184t050/00371/AMl8/ :05t24t040t00542tAMtBt 3t.01.2018 10.05.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that case needs further examination accordingly, decided to discuss the case in the next Norms

Committee meeting. The case stands deferred for re-listing on I 0.05.201 8.

RLA File

i26/24/040/00032/AM18/

RLA File

:05/24/040/00482/AM18/

Lic No/Date:2610012826  Defer Date:

2912.2017              10.05.2018

Status:
Deferred

l′ic No/Datc:0510405182  Defcr Datci

01012018              10052018

Status:
Deferred

Status:
Deferred

Case No.:20/25/84-ALC3/2017 Party Name:OPERA GLOBAL
78                     PRIVATE LIMITED

Mcet No/Date:1/84-

ALC3/2018
12.04.2018

Status:
Deferred

■ / 26 レ



Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that case needs further examination accordingly, decided to discuss the case in the next Norms
Committee meeting. The case stands deferred for re-listing on 10.05.2018.

HQ Filc

:01/84/050/00372/AM18/

HQ File

101/84/050/00358/AM18/

HQ File

:01/84/050/00359/AM18/

HQ File

:01/84/050/00360/AM18/

Declslon:COmmittcc

RLA File

:05/24/040/00520/AM18/

RLA File

:05/23/040/00434/AM18/

RLA File

:32/24/040/00046/AM18/

Lic No/Date:0510405479  Defer Date:

31.01.2018               10052018

Case No.:6/25/84-ALC3/2017  Party Namc:JAGGA
F00TWEAR(P)LTD.

Meet No/Datei1/84-

ALC3/2018
12.04.2018

Mcet No/Date:1/84-

ALC3/2018
1204.2018

Lic.No/Date:3210078387

02.022018

Status:
Deferred

Status:
Deferred

Defer Date:
r0.05.20r 8

papers and noted
the next Norms

Lic.No/Datc:0510405512  Defer Dtte:

02.022018              1005.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that this case had been referred to DIPP for comments. NC decided to await their comments and defer
the case. The case stands deferred for re-listing on 10.05.2018.

Case No.:10/25/84‐ Al」C3/2017 Party Namc:REAL KNIT
FASH10N

80 11)1財):50/00362/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant
that case needs further examination accordingly, decided to discuss the case in
Committee meeting. The case stands deferred for re-listing on 10.05.2018.

Case No.:7/25/84¨ ALC3/2017 Party Name:HIGH        Mcet No/Date:1/84-ALC3/2018 Approved
PERFORMANCE TEXTILES  12.04.2018
PRIVATE LIMITED

RLA File

:05/23/040/00413/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to ratify the norms for the above AA as per DIPP comments vide their F.No.7l39l20l8-TSW dated

81 23.03.2018 in AA No. 0510404628 dated 16.11.2017 as under:
Item of Exporl Quantity

(in Kg)
Item of hnpoft Quantity

(Kgs)
HPT Flcx(HPEE Polycstcr

varn― TTP019
20000.00 1.HPPE― UHMWPE/HDPE YARN

400D(Othcrthan Nvlon)
10985 34kg

2. E Glass Filament 540800
3. White Polyester 420621

RA concemed to take furlher necessary action subject to compliance of other usual conditions.

Case No.:8/25/84-ALC3/2017 Party Name:BASANT INDIA
INC

RLA Filc

:05/23/040/00436/AM18/

considcrcd thc casc as pcr agcnda

¢

う
乙

Lic.No/Date:0510405540

06.02.2018

Mcct No/Date:1/84-     Status:
ALC3/2018          Deferred
12.04.2018

Lic.No/Date:0510405542  Defer Date:

06.022018              10052018

alongwith othcr rclcvant papcrs and notcd
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that case needs further examination accordingly, decided to discuss the case in the next Norms

Committee meeting. The case stands deferred for re-listing on 10.05.201 8.

Case No.:2/1/84-ALC3/2018   Parり Name:D DECOR HOME  Mcct No/Date:1/84‐
FABRICS PVT LTD       ALC3/2018

1204.2018

Status:
Deferred

83 19『|):50/00002/AM19/

HQ Fllc

:01/84/050/00369/AM18/

85器晶掲5針00370/AMlν

86 キ11)FI):50/00375/AM18/

Case No.:25/25/84-ALC3/2017

87 HQ File

:01/84/050/00377/AM18/

Case No.: l7l25184-ALC3l20l7 Party Name:RADNIK

RLA File

i03/94/040/008997/AM18/

EXPORTS

RLA File

105/24/040/00561/AM18/

RLA Filc

:05/24/040/00548/AM18/

RLA Filc

:05/24/040/00546/AM18/

Party Name:R.K.HANDL00M
ACCESSORIES PRIVATE
LIMITED

RLA Filc

:05/24/040/00560/AM18/

Lic.No/Date:0310818933  Defer Date:

06.02.2018              10.05.2018

Meet No/Date:1/84-ALC3/2018 Approved
12042018

Lic.No/Date:0510405571

0702.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that case needs further examination accordingly, decided to discuss the case in the next Norms

Cornmittee meeting. 'l'lre case stands deferred for re-listing on 10.05.201 8.

84
Decision : Committee considered the case as per agenda alongwith other relevant papers.

Accordingly, Committee decided to ratify the norms for the above advance authorisation as applied

for as per CAD (Style #LICARRDRS). GSM Should match in import and export.
RA concerned to take further necessary action subject to compliance ofother usual conditions.

Case No.:18/25/84-ALC3/2017 Party Namc:SAI
INTERNAT10NAL

Meet No/Date:1/84-

ALC3/2018
12.04.2018

Mcet No/Date:1/84-

ALC3/2018
12042018

Mcet No/Datc:1/84-

ALC3/2018
12.04.2018

Status:
Deferred

Status:
Deferred

Status:
Deferred

Lic No/Date:0510405557  Defer Date:

07.02.2018               1005.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to DIPP for comments. NC decided to await their comments and defer
the case. The case stands deferred for re-listing on 10.05.2018.

Case No.:23l25184-ALC3l20l7 Party Name:RICHA & CO

Lic No/Date:0510405552  Defcr Date:

0702.2018              10.05.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ask the firm to furnish the sample export product. The case stands deferred for re-listing on

I 0.05.201 8.

Lic.No/Datc:0510405590 Defer Date:

08.02.2018             11005.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

井 μ  28
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to ask the flrm to fLlrniSh thc sample export product.

10.05.2018.

Case No.:30/25/84-ALC3/2017 Party Name:C.L.
INTERNAT10NAL

The case stands deferred for re-listing

88器晶児5υ00382ハ Mlν

89 11)∫1):50/00355/AM18/

9o ll)i霧 ):50/00356/AM18/

釧19晶掲5υ∞%ンAM Ⅳ

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to DIPP for comments. NC decided to await their comments and defer
the case. The case stands deferred for re-listing on 10.05.2018.

RLA Filc

:05/23/040/00439/AM18/

RLA File

:05/23/040/00357/AM18/

RLA File

:05/23/040/00358/AM18/

Lic No/Date:0510405584  Defer Dtte:

08.02.2018              10.05.2018

Mcet No/Datc:1/84-

ALC3/2018
12042018

Meet No/Date:1/84-

ALC3/2018
12.042018

Mcet No/Date:1/84‐

ALC3/2018
12.04.2018

Status:
Deferred

Status:
Deferred

Status:
Deferred

Case No.:3/25/84‐ ALC3/2017  Parり Namc:AM.VINYL
PVT.LTD。 ,

Lic.No/Date:0510405598  Defer Date:

09022018 10.052018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that this case had been referred to DIPP for comments. NC decided to await their comrnents and defer
the case. The case stands deferred for re-listing on 10.05.2018.

Case No.:4/25/84-ALC3/2017  Party Namc:A.M.VINYL
PVT LTD,

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that this case had been referred to DIPP for comments. NC decided to await their comments and defer
the case. 'Ihe case stands deferred for re-listing on 10.05.2018.

Lic No/Date:0510405599  Defer Date:

09022018 1005.2018

Status:
Deferred

Case No.:11/25/84‐ ALC3/2017 Party Name:BROSINDIA GROUP MeetNo/Date:1/84-
ALC3/2018
12042018

RLA Filc:10/24/040/00056/AM18/Lic No/Datc:1010059886  Dcfcr Datc:
0902.2018 10.05.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that this case had been referred to DIPP for comments. NC decided to await their comments and defer
the case. The case stands deferred for re-listing on 10.05.2018.

92 HQ Filc

Case No.:26/25/84‐ ALC3/2017 Party Name:RADNIK
EXPORTS

Mect No/Date:1/84-      Approved
ALC3/2018
12.04.2018

Lic.No/Date:0510405603RLA Filc

:01/84/050/00378/AM18/       :05/24/040/00566/AM18/       09.02.2018

Decision :(3onllnittee considered the case as per agenda alongwith other relevant papcrs and reply

‐ 虔
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submitted by the finn. Accordingly, Committee decided to ratify the norms for the above advance
authorisation as applied for as per CAD (Style #1003746, 1003761). GSM Should match in import
and export.
RA concerned to take further necessary action subject to compliance of other usual conditions.

Case No.:16/25/84-ALC3/2017 Party Name:GAURAV
INTERNATIONAL

Mcet No/Date:1/84-

ALC3/2018
12.042018

Status:
Deferrcd

93 キ11ル∫1):50/00368/AM18/

94 19『|):50/00380/AM18/

95 19『|):50/00379/AM18/

9611∫1):50/00364/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to discuss the case in next Norms Committee meeting and defer the case. The case stands deferred
for re-listing on 10.05.2018.

Case No.:12/25/84-ALC3/2017 Party Name:RICHA GLOBAL  Mect No/Date:1/84‐
EXPORTS P LTD         ALC3/2018

1204.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to discuss the case in next Norms Comrnittee meeting and defer the case. The case stands deferred
for re-listing on 10.05.2018.

Case No.:9/25/84-ALC3/2017  Paty Name:PEE AAA IMPEX, Meet No/Date:1/84-
ALC3/2018
12042018

HQ Filc

:01/84/050/00361/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to discuss the case in next Norms Committee meeting and defer the case. The case stands deferred
for re-listing on 10.05.2018.

RLA Filc

105/23/040/00447/AM18/

RLA File

:05/24/040/00565/AM18/

RLA File

:05/24/040/00580/AM18/

RLA File

:05/24/040/00583/AM18/

RLA Filc
:32/24/040/00052/AM18/

Lic.No/Datc:0510405617  Defer Datc:

12022018 10.05.2018

Status:
Deferred

Lic.No/Date:0510405620  Dcfcr Date:

1202.2018 10052018

Status:
Deferred

Lic.No/Date:0510405640  Defer Date:

13.02.2018              10.05.2018

Status:
Deferred

Lン ic No/Date:0510405651  Defer Date

16.02.2018 10052018

Status:
Deferred

Lic.No/Datc:3210078408  Defer Date:
20.02.2018              10.05.2018

Case No.:28/25/84‐ ALC3/2017 Party Name:OPERA GLOBAL  Mcet No/Date:1/84-
PRIVATE LIMITED        ALC3/2018

12.04.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to discuss the case in next Norms Committee meeting and defer the case. The case stands defemed
for re-listing on 10.05.2018.

Case No.:27/25/84¨ ALC3/2017 Parり Namc:MAGNOLIA     Meet No/Date:1/84-
MARTINIQUE CLOTHING   ALC3/2018
PRIVATE LIMITED        12.04.2018

‐ 30
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Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to discuss the case in next Norms Committee meeting and defer the case. The case stands deferred
for re-listing on 10.05.2018.

Case No.:31/25/84‐ ALC3/2017 Party Name:KERALA BALERS MectNo/Datc:1/84-
PRIVATE LIMITED        ALC3/2018

12.04.2018

RLA FHc
:10/24/040/00064/AM18/

RLA Filc

:32/24/040/00053/AM18/

Status:
Deferred

Lic No/Datc:1010059893  Defer Date:

2102.2018              10.05.201898 19品 ):50/00383/AM18/

99 19品 ):50/00003/AM19/

loo 19∫1):50/00354/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that this case had been referred to DIPP for comments. NC decided to await their comments and defer
the case. The case stands deferred for re-listing on 10.05.2018.

Case No.:3/1/84-ALC3/2018   Palty Name:JAIKISHANDASS
MALLJUTE PRODUCTS(P)
LTD

RLA File

:02/24/040/00180/AM18/

Case No.:2/25/84‐ ALC3/2017 Party Name:AMBIKA
COTTON MILLS LIMITED,

Lic.No/Date:0210208228  Dcfer Datc:

21.02.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that this case had been referred to DIPP for comments. NC decided to await their comments and defer
the case. The case stands deferred for re-listing on 10.05.2018.

Meet No/Date:1/84-

ALC3/2018
12.04.2018

Mcet No/Date:1/84-

ALC3/2018
12.04.2018

Status:Case

Added

Status:
Deferred

Decision : Committee considered the case as per
decided to discuss the case in next Norms Committee
deferred for re-listing on 10.05.2018.

Lic No/Date:3210078412  Defer Date:
22022018               1005.2018

agenda alongwith othcr rclcvant papcrs and

mccting and dcfcr the casc.  The case stands

剛19晶掲5剛∞″AM D

Case No。 :4/1/84‐ ALC3/2018   Party Name:JPM EXPORTS   Meet No/Datc:1/84-
PRIVATE LIMITED        ALC3/2018

12.04.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and
Committee decided to allow the personal hearing to firm with request to furnish the sample export
product and requirement of inputs. The case stands deferred for re-listing on 10.05.2018.

夢

RLA File

:02/24/040/00196/AM18/

Party NameiCHANDRA
MUKHIIMPEX LIMITED

RLA File

:02/24/040/00200/AM18/

Status:
Deferred

Lic.No/Date:0210208261  Defer Datci

07 03 2018              1o o5 2018

Case No.:5/1/84‐ ALC3/2018

102

HQ File

:01/84/050/00005/AM19/

Mcet No/Datc:1/84-

ALC3/2018
1204.2018

Status:
Deferred

Lic No/Datc:0210208275  Defer Date:

15.03.2018               1005.2018

外 つ
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Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that this case had been referred to DIPP for comments. NC decided to await their comments and defer
the case. The case stands deferred for re-listing on 10.05.2018.

Case No.:6/1184-ALC3/2018 PaftyName:PIONEER
CAl′ lCOS PRODUCTS
PRIVATE LIMITED

RIン A File

:31/83/040/00168/AM18/

Mcet No/Date:1/84-

ALC3/2018
12.042018

Status:
Deferred

10319品):50/00006/AM19/
Lic.No/Date:3H0067006  Defer Datc:

20.032018               10.05.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and
decided to discuss the case in next Norms Committee meeting and defer the case. The case stands
deferred for re-listing on 10.05.201 8.

RIinutes of the ⅣIeetittg No。 1/AⅣl19 dated 12.04.2018 actualiv held on 16.04。2018

Casc No.02

NC MEETING NO.01/AM-19 DATED 12.04.2018

Casc No.03 M/s.Oricnt Cra■ LtdoNcw Dclhi

NC Mccting No.01/AM-19 datcd 12 04.2018

Fixation of nonns for annual
100% Linen Woven Fabric

ノ`/A No.0510397102 datcd 30.12.2015 for export of Curtain made out of

105.

104

Case No.01 M/s.Loyal Tcxtile Mills Pvt.Ltd.

NC M No.25/84 AM-18 dt.15.03.2018 F.No.01/84/050/022/AM12/DES― V
RA F.No.05/24/040/00509/AM16

Modification of norms for the Advance Authorisation No. 3510033691 autea il.U.ZOtt -
r $g!qe_@_by-Ngt-. C om m i ttee.
Decision : Committee considered ahe d 

""t.dthat firrn attended the hearing on in similar case and asked the firm to subrnit details of raw material
linking with wastage claimed for chemicalan dyes. Firm's request for revision of consumption of raw
material received. NC decided to examine the rnatter and defer the case. The case stands deferred for
re-listing on I 0.05.20 I 8.

M/S Orient Cratt Ltd.New Dclhi

F.NO.01/84/162/00021/AM-19/DES― V
RA F.No.05/27/039/00027/AM-16

F破ation of norms fOr annual A/A No.0510397102 dated 30.12.2015 for expOrt Curtain(WindOW Pancl)

made Out of 100%Lincn WOvcn Fabric GSM 180(1/-10%)Stylc No.Cunain(windOw Paneり
alongwith relevant documents
Decision:M/SorientCraftLtd.videtheirletterdatedo3,o4.2ol8has',u@
fixation of norms for above annual advance authorization. NC decided to examine the matter and defer
the case. 'l'he case stands deferred for re-listing on I 0.05.201 8.

106

F.NO.01/84/162/00022/AM-19/DES― V
RA F.No.05/27/039/00027/AM― V

"

GSM 180(+/‐ 10%

32
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72x84''

Decision: M/S Orient Craft Ltd. vide their letter dated 03.04.2018 has subrnitted application for
fixation of norms for above annual advance authorization. NC decided to examine the matter and defer
the case. The case stands deferred for re-listing on 10.05.2018.

107.

Casc No.04 M/s Oricnt Cratt Pvt Ltd

NC M.No.01/84 AM-19 dt 12.04.2018 F.No.01/84/162/00023/AM19/DES― V
Prior fixation of adhoc norms for export of Ladies Trouser made out of 100% Viscose woven printed
fabric, GSM- 145 ( + or - 10%) 100% Viscose woven dyed fabric, GSM- 145 ( + or - l0%) (STYLE
NO.23l912319-Rl)underspecialadvancelicense schemeunderpara4.04(a)l FTP20l5-20.
Decison: M/S Orient Craft Ltd. vide their letter dated 09.04.2018 have requested for fixation of
norms for above said export product under Special Advance Authorisation. Committee considered
the case as per agenda along with other relevant papers and went through the details submitted in
this case. As per CAD/CAM and other details provided in this case, the Committee approved the
input output norms as applied for. The copy of the application is forwarded to the concerned RA for
fu(her necessary action and compliance of other usual conditions. There is no need to send the case

to DCFT (HQ) for fixation the norms again. GSM should match in import and export.

r 08.

Casc No.05 M/s Orient Cratt Pvt.Ltd

NC M No.01/84 AM-19 dt 12.04.2018 F.No.01/84/162/00024/AM19/DES― V
Prior fixation of adhoc norrns for export of Ladies Trouser made out of l00Yo Viscose woven printed
fabric, GSM-145 ( + or - l0%) (Style No. 2326) under special advance license scheme under para
+ g+G)_l EIP:OD.20.
Decision : M/S Orient Craft Ltd. vide their letter dated 09.04.2018 have requested for fixation of
norms for above said export product under Special Advance Authorisation. Committee considered
the case as per agenda along with other relevant papers and went through the details submiued in
this case. As per CAD/CAM and other details provided in this case, the Committee approved the
input output norms as applied for. The copy of the application is forwarded to the concerned RA for
further necessary action and compliance of other usual conditions. There is no need to send the case
to DGFT (HQ) for fixation the norms again. GSM should match in import and export.

I 09.

Case No.06 M/s Oricnt Cra■ Pvt.Ltd.

NC M.No.01/84 AM-19 dt.12.04.2018 F.No.01/84/162/00025/AM19/DES― V
Prior fixation of adhoc norrns for export of Ladies Trouser made out of 100% Viscose woven printed
fabric, GSM-145 ( + or - l0%) 100% Viscose woven dyed fabric, GSM-145 ( + or - 10%) (Style
No.236912369-R1) under special advance license scheme under para 4.04(a)l FTP 2015-20.
Decision: M/S Orient Craft Ltd. vide their letter dated 09.04.2018 have requested for fixation of
norms for above said export product under Special Advance Authorisation. Committee considered
the case as per agenda along with other relevant papers and went through the details submitted in
this case. As per CAD/CAM and other details provided in this case, the Committee approved the
input output norms as applied for. The copy of the application is forwarded to the concerned RA for
further necessary action and compliance of other usual conditions. There is no need to send the case

to DGFT (HQ) for fixation the norms again. GSM should match in import and export.

w
`
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HO.

M/s Richa CJlobal Expolts Pvt.Ltd.

F.No.01/84/162/00026/AM19/DES― V
Priorfixationof adhocnorrnsforexporlof l.GirlsBlouse of 75%o Viscose25%Nylonvelvetdyed
woven fabric GSM 160 ( + or- 10%) (Style No. J3871) 2. Girls Dress of 75o% Viscose25Yo Nylon
velvet dyed woven fabric GSM 160 ( + or - l0%) (Style No. J3829) 3. Ladies Blouse of 100% )
Polyester dyed woven fabric GSM I l7 ( + or - 10%o) (STYLE NO. 469944-473505) 4. Ladies Dress
of 70%o Cotton 30% Silk Printed woven fabric GSM 41 ( + or - 10%) (Style No. J7342) under

ial advance license scherne under 4.04(a)I FTP 2015-20.

Decision : M/s Richa Global Exports Pvt. Ltd. vide their letter dated 05.04.2018 have requested for
fixation of norms for above said export product under Special Advance Authorisation. Committee
considered the case as per agenda along with other relevant papers and went through the details
subrnitted in this case. As per CAD/CAM and other details provided in this case, the Committee
approved the input output norms as applied for. The copy of the application is forwarded to the
concerned RA for further necessary action and compliance of other usual conditions. There is no
need to send the case to DGF'f (HQ) for fixation the norms again. GSM should match in import and

Casc No.07

NC M No.01/84 AM-19 dt.12.04.2018

Case No.08

NC M.No.01/84 AM-19 dt.12.042018

「
ixation of norl■ sfor AA No.0210207533 datcd 18.04.2017

Decision : Committee considered the case as per agenda along with other relevant papers and went
through the details submiued in this case and noted that firrn vide their representation dated
09.04.2018 has requested for fixation of norms for the above advance authorization. The case was
rejected due to non submission of reply by the firm in Meeting No. 18184-ALC312017 dated
0'1.12.2017. Firm has submitted the relevant documents for fixation of the Norms. Committee
decided to allow the firm personal hearing to firm for finalization of the case alongwith other cases.
The case stands deferred to 10.05.201 8.

Case No.09 M/s Richa(〕 lobal Expolts Pvt.Ltd.

NC M No.01/84 AM-19 dt.12.04.2018 F No.01/84/162/00027/AM19/DES― V

Decision: M/s Richa Global Exports Pvt. Ltd. vide their letter dated 05.04.2018 have requested for
fixation of norms for above said export product under Special Advance Authorisation. Committee
considered the case as per agenda along with other relevant papers and went through the details
submitted in this case and noted that sample item does not match with CAD. Committee decided to
direct the firm to recheck the CAD and resubmit the correct CAD for examination of the case. The
case stands deferred to 26.04 .2018.

い

lll.

M/s JPM Exoorts Pvt.Ltd.

F.No.01/84/162/00049/AM18/DES¨ V
RA F.No.02/24/040/00006/AM18/

‖ 2.

Prior fixation of adhoc norms for export of Ladies Blouse of 100% Cotton un-Bleached Knitted
fabric GSM 300 ( + or - l0%) (Style No.459932 under special advance license scheme under para
4.04(a)lF′「 P2015-20.
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